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Central Administrative Tribunal
Principal Bench, New Delhi,

CP-153/94 in
0A-1882/93

New Delhi this the 18th Day ef May, 1994,

Hen'ble Mr, Justice S,K, Dhaen, Vige-Chairman
Hen'ble Mr, B,N, Dheundiyal, Member(A)

Smt, Amravati,

W/e late Sh, Shyam Lal,

R/e Jhuggi Ne, 11,

Railway Celeny,

Cellege Lane,

Near Tilak Br idge,

New Delhi, Petitisner

(threugh Sh, Gepal)
versus '

1. Sh, Sunil Mishra,
Senier DP0O DRM Office,
Nerthern Railway,
Near New Delhi Railway Statien,
New Delhi,

2. ms. Sjnan,
Deal ing Assistant,
DRM Office,
Nert hern Railuay,
Near New Delhi Railway Statien,
New Delhi, Respondents

ORDER(ORAL)
delivered by Hen'ble Mr, Just ice S. K., Dhaen,Vice-Chairman

The cemplaint in this applicatien is that

q?the alleged directien given by the Tribunal gives

en 12,1,1994 is net being carried eut,
In paragraph-4 ef the erder ef the Tribunal
dated 12,1,1994 it is stated that;-

"In view ef the abeve facts and circumstances,
the present applicatien is dispesed of as
pre-mature, Hewever, it is made clear that
if the applicant is aggrieved by any erder
withhelding her pension te be withdrawn as
per P,P,0, issued in her name, she can agitate
the matter afresh, if se advised, accerding te
law, The application is dismissed at t he
admissisn stage itself, with no erder as te



In the 0,A, the principal relief claimed was
that the erder of the respendents stepping the
pensien te the applicant may be struck dewn and
the respondents may be directed te ferthuith disburse
te the applicant all pensisnary and retiral bensfits
as she will be entitled to in accordance with the

law,

Reliance is placed by the lsarned counsel fer
the petitiener upen the recital in the erder dated
12,1,1994 of this Tribunal in paragraph-3 that the
learned counsel for the respendents gave a statement
that the pensien of the applicant has net been With-
held and ne erder in that cennectien has bean passed,
The learned counsel has vehemently centended that,
in fact and in substance, the 1 earned counsel fer the
respendents gave an undertaking te this Tribunal that
the pensien payable te the applicant weuld be paid,
In our epinien, no such undertak ing was given by the
learned ceunsel fer the respondents., He really made a
statement of the Fact which has been neted by the
learned Member of this Tribunal, In view of the
afore quoted erder as contained in paragraph-4, the
remedy ef the applicant, if any, is te file a fresh
0,A, This applicatien isa miscenceived one,

The applicatien is rejected summarily,

(B.N. DS%XNDIYAL) (s.xé?BZAon)
AIR

MEMBER(A) VICE C MAN
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